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JODHPUR BENCH, JODHPUR 

ORDER SHEET 

APPLICATION NO ................ ~. OF 

. ~··' 

Rel? pondent(s t. 
-,·, 

Advocate for 

· Respondent(s)_ 

Orders of th Tribunal 

·· OA No. 52/2006 Date of Orde : 21.L2008. 

r4s. Sushma Dhara, Advocate, holding brief of ~-1r. 
i\1ahesh Bora1 Advocate, coun el for applicants. 

Mr. ~.II. Godara, Adv cate, holding brief of Mr. Vineet 
fVIathur, Advocate! representi g respondents, placed before us a 
photo copy of the Circular o. C-4822/1902-ACP (Division-H) 
dated 2711 November1 2007 i sued under the signatures of one 
Brigadier, C.S. Bewli, Brigadi r, ·Deputy Surveyor General (for 
Surveyor Genera! of India), ~ ith copy to the Secretary to the 
Government of India, l\'1inistr of Science and Technology, New 
Delhi and others. It ref rs to Departments' letter No. 
SM/02/31/2000 dated 16th N vember, 2007. A photo stat copy 
of the said Circular/Letter dat d 2711 November, 2007 referred to 
above, has been furnished to the learned counsel for the 
applicant. 

Learned counsel for the respondents also referred to 
letter dated 19.12.2007 (un er signatures of one Shri N.R. 
Verma),addressed to Shri Vin et iv1athur_. 'Advocate_. In the above 
mentioned circular I letter dated 27.11.20071 refers to the 
Departmenes. letter dated 1 .11.2007 with reference to ACP 
Scheme. This lettter also ins ructs the counsel for respondents 
to !nfom the Tribunal that no counter affidavit is required since 
the eligible employee under th Scheme {including the applicant) 
has· been extended privilege/b nefit. 

Y../e have perused th said letter dated 19.12.2007. In 
view of the contents of he aforesaid Circular/Letter, no 
grievance to the 'applicants' a. pears to survive. Be that as !t 

mayr the learned counsel for the applicant prays for 
adjournment to seek instructi ns from the applicant. \!'le see no 
good reason. to adjourn the c se and keep the O.A, pending !n 
view of what has been noted a · ove.~ 
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